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fusing to pay bonus in terms of the
gettlement. In its judgement dated
21-5-1976 the Calcutta High Court up-
held the contention of the employees
and directed the LIC to abide by fhe
settlement in regard to payment of
bonus. The Government preferred an
appeal in that High Court agdinst the
above order which was heard on
9-6-1976 but as the LIC (Modification of
Settlement) Act, 1976 hnd already been
passed and notified on 29-5-197G and
which came into force w.ef, 1st April
1975, the Court did not pass any order
on the appeal. The above Act annul-
led those provisions of the 1974 seltle-
m.ents which pertained to the pavment
of bonus at 15 per cent of the anna!
salary without any ceiling.

5. The validity of the above Act
has been challengeq by two associa-
tions of LIC employees including the
All India Insurance Emp'oyees Asso-
ciation. As the case is now being
heard by the constitution Bench  of
the Supreme Court, the Govirnment
proposes in await the outeome of the
case.

Announcement of Generalised systems
by U.5.A. Governm:nt

2395, SHRI AHMED HUSSAIN:
Will the Minster of COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION be pleased to state:

(a) whether Government are aware
that some generalised systems have
been announced by the U.S.A, Govern-
ment under which several thousand
export items from India (including
essentia] items) have been made duty
free in that country;

(b) whether it will not reflect on
Government of India's export policy;

(c) action proposed to he taken; and

(d) whether it has been decided to
impose additional levy on the essen-
tial items on export?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
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AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI ARIF BEG):
(a) Yes, Sir.

(b) No, Sir.

(c) and (d). Do not arise.

Development of Tourism in Coopera-
tion with Stales

2396. SHRI SHIV SAMI'ATI RAM:
Will the Mmnister of TOURISM AND
CIVIL AVIATION Le pleased to
state:

(a) whether Governmenti have been
considering to develop tourism in co-
operation with the Slateg in a concert-
ed manner; and

(b) if su, the broad [eatures of the
proposal in this regard?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI
PURUSHOTTAM KAUSHIK): (a)
Yes, Sir.

{h) The Stile Guvermnenis have
been requesiel lv prepare per-pec-
tive plans of tourism developmeni n
thewr State as preparatory {o the for-
mulation of the Sixth Plan. A letier
to this effec! was addiessed by me to
all the Chief Ministers on 9th August,
1977. This matter was also discus<ed
in the Tourism Ministers Conference
held in New Dehly on 31st August,
1977.

It has been suggested to the State
Governments that the tourist centres
proposed for development may be
divided into the following broad
categories: —

(i) Tourist centres of national
importance visited mainly by do-
mestie tourists such as places of
pilgrimage;

(ii) Tourist centregs of national
importance of interest both to in-
ternational and domestic tourists
such as places of historical,
archaeological, scenic and religious





